
is being colleeted and will be laid on 
the Table ot the Sabha. 

Delhi Development Authority 

{ Shri NaraiDdiD: zoe. Sanlar A. S. SaigaJ: 

Will the Minister of Health be 
pleased to state: 

(a) the names ot the members ot 
the Delhi Development Authority 
constituted under Section 3 of the 
Delhi Development Act, No. 61 ot 
1957: 

(b) the names of the members of 
the Advisory Council constituted 
under Section 5 of the aforesaid Act; 
;and 

(c) how far the advice given by 
the said Advisory Council was utilis-
ed by the auithority in the matter ot 
preparation of the Mastcr Plan, the 
'Zonal Development Plans and gene-
rally on the plannillit of Develop-
ment of Delhi? 

The MiDister of Health (Shri Kar-
JIIIII'kar): (a) and (b). Two lists are 
:placed on the Table of the Sabha. 
[See Appendix III, annexure No. 79]. 

(c) The advice eiven by the Advi-
:sory Council was eiven due ('on-
'sideration by the Authority while 
-preparing the draft Master Plan for 
Delhi. The advice of the Advisory 
-Council is also being taken into 
account by the Authority in the pre-
-paration of zonal development plans 
which are now in hand. The Delhi 
Development Authority is also keep-
'ing in view generally the advice ten-
-dered by the Advisory Council re-
sarding the planning of ,development 
-of Delhi. 

ShlppIDc Fares 

1!8U. Shrl J[1IIIlum: Will the Minis-
ter of Tnmsport UI4 Comm1Ullcau.. 
be pleased to state: 

, (a) whether it is a tact that the 
lilastern Shlpping Corporation and 
l4ts Binny & Co. Madras have in-
oereased the fare for all tickets trom 
O!:tober, 1960; 

1649(Ai) I..SI)....4. 

(b) if 10, :the rate of Increase in 
fare; and 

(c) whether Government have 
received ~y protest against this In-
crease by these firms? 

'1'Ile MiDister 01. state In the MInIs-
&rJ' 01. Traaspart aDd COIIlDIIUlIeatlo .. 
(Shrl RaJ BaJwl1ll'): (a) The question 
presumably refers to the Madrul 
Singapore .passenger-cum-cargo ser-
vice operated jointly by the Eastern 
Shipping Corporation and the 
B.I.S.N.Co. whose Madras Agents are 
MIs. Binny & Co. If so, it is a fact 
that the passenger fares were increas-
ed on this route trom October, 1960. 

(b) The tare was increased by 10 
per cent. in both directions with a 
rebate of 10 per cent. On return tickets 
for saloon class. 

(c) No protest has so far been 
received by the Government against 
the increase. 

Accident to OIl Tanker Ilear Bombay 

20M. Shri J[1IDhan: Will the Minis-
ter of Truspart aDd Communieatlo .. 
be pleased to state: 

(a) whether it is a fact that a tur-
bine tanker ''World Concord" carry-
ing a cargo of about 30,000 tons of 
crude oil ran aground on 18th Novem-
ber, 1960 at the entrance cf the 
Bombay harbour of the Prongs Reef; 
and 

(b) it so, ,the details thereof? 

The Minister of State In the MinIs-
try 01 TruIsport and Communlcatioas 
(Shrl RaJ BahadDr): (a) Yes. 

(b) S.T. ''World Concor.!." is a 
single screw steam tanker of 20215 
tons gross and 12731 net registered 
tons. The vessel is owned by World 
Concord Corporation of Manrovia 
(Liberia) and is registered in Man-
rovia. The vessel sailed from Bandar 
Mashur (Persian Gulf) for Bombay 
at 1230 hours G.M.T. on 13th NoveI!l7 
ber, 1960 laden with a cargo of' 31402 




